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» | Orig Applicaticn No, 1607 of 1993 h
% connected with d
S Y ginal application No, 1652 of 1993 ..
W - connected with :
a Original ‘Application No, 1653 of 1993 |
: corinected with 4
Criginal Application Mo, 1680 of 1993 |
¢cennected with !
Oziginal Aoplication No, 1682 of 1993 Eu
q
. Allahabad this the_ £ [k asy of _ NeAl, 1997 | F
. 'r
i
Hon'ble Dr. H.K. Spxena, Member {( J ) i
Hon'ble Mr, 5. Daval. Neg il
Dr. S.¥. Srivastava, aged about 36 ysars §/o Sri K.D.L.Srie [
vastava, presently posted as Short Term Medical Officer, 11
ﬂrdn%nm Facpory, Kanpur, E/o 351/D Blecck, Shyemnagar, ]
n Y R
Sujatgenj, Kanpwur apoldcant i
1 .
Br Advocate Sri Sudhir Aorewal E
Yersus l"l
1. The Union of India throuwgh the Secretary, Ministry E
of Defence, New Delhi, 8
2. The Ordnence Faclory Board, 10-A, Aucklznd Rocad, I'E
Calcutta throuyh its Chairman, (i
3, The Wnion Public Service Commission, Dhaulpur House, i
New Delhi through its Secietary, |\
1
4, The General Msnager, Ordnance Factories, Kanpuwr, I
i
, Br_Advocete Srk.gmit Sthalekar 1
Q4. 50, 1652/93 (i
Dr. Virendra Srivastavs ag9ed about 43 years S/o }l
Sri Badri Ngraln Srlvs *ava presently posted as Short y {
Temm Medicsl Officer, Crdnance Fazctory, Kanpiur, I
Rfo 8/113, Aryanagar, : :npur, acplicant 1
By Advocste Srd Sudhir urgwal 4
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1. The Union of India throwgh the Secretary, Ministizy
of Defence, Naw Delbhi,

2, The Ozdnahce Factory Board, 10-A, Ackland Road,
Calcutta $hrough its Chairman, .

3. The Union Public Service Commission, Dhaulpur
House, New Delhi throcugh its Secretary,

4, The Ganeral Manazger, Crdnance Factorles, Ksnpur,

Re spondents,

Dr. Lakstaml Shanker Tripathi, aged zbout 40 years

S/o Sri R.D. I‘rigathi, af.rnsanuv working as Shtort
Term Medical Offlcer, Small Aras Factory, ianpur,

R/o 486, Jawahar Nagar, Sati Talab, Unneao.
4pplicant
By _Advocata 3Jri sughir A3rawal
Yer sug
1. The Wion of India throwgh the Secretary, Ministry
of Defence, New Delhi,

2. The Ordnance Factory Board, 10-A, Auckland Road,
Calcutta through its Chalrman,

3. Tre Union Public Sexrvice Commission, Dhaulpwr House,
Maw Delhi through its Secretary,

4, The General Manager, Saasll Aras Factory, ¥sbpur,

Respondents,
T
By Advocate Sri apit Sthalekar
0.4.20.1630/93
Dr. Suwrendra Kumar S/o Shri Raghubir Singh, Advocate '|
R/o 117/N/35, aven Market, ¥akadeo, Kanpur, ]
i
Applicant vd
Br_Agvocate $ri Sughir agrieal _
Versus _ ; .

1. The Wnion of India through Secretary, Ministry of
Defence, Naw Delhi,

2. The Ordnance Factory Board, 10-A, Aockland Road,
Cal cutta through its Chairman,

3. Tra Undon Public S€rvice Coammission Dhaulpur House,
New Delhi throuwgh 3ts Ssaxetary. I-

a, e Generasl Manager, “idnpnce Faclory, ¥snpur,

ol

Re spondent s,

OY Advocste Srd 2=t Zihalokar
y
k"’ liltit.?&,}f-

e “



Dr. Santosh Kumar §/o Shri
Rfo 117/#/182, Kakadeo, Kar

&

: 1. The Union of India throwgh S-u:_-ta::f, linht:r?-

o 1 X of Defence, New Delbi, Gl | 7
g 2, The Ordnance Factory Board, 10-A, Auckland BRsad,  H
i Calcutta throuwgh its Chaimman. .
E i ~r 3. The Union Public Service Commission, Dhaulpur %

House, New Delhi through its Secretary.
4, The General Manager, Ordnance Factlory, Kanpur,

‘ e 3 Rgspondgnts.
Bt Advocate Sri gmit Sthalekars
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| by the common judgment because the common question of

facts and law is iiwolved.

| S

n— . 2. The applicants of these cases are Assistant l

%
§
- ¥ ' Iy n i
f - These S5 cases zre takqn:'tognthar for disposal il 3
&
|
|
Moedical Officer working in.different Ordnance Factorles 1

4 for sufficiently long period. 1In place of being regul- 8

L el

erised, they have beun offered fresh asppointments against
which they felt aogricved. Before we deal with the [ :'-:
A facts of individual case, we would like to ckance at _;:-:

: the history cf cxeation of service, The Ordnance

Equipment Fackory Cer ral Duty Gfflcer Grade 1l
(Assistant Medical Of flcer) Rhecrultment Rules, 1977

were frazmed wider Article 309 of the Constitution and

rame intt force on O!.10.1976. Those rwles were amenggd

-l---pg;ﬂf -



cf the Mic-al
Crdnance Etctnxiu. 'I't. uu
the appointment of thl Mit.nl ﬂff

27, A wages and for a period of 6 =mﬂthl,h
e {annexure A=%) uas addressed to the m-
1 i." = . h Ordnance Fa ctom, Cah:ut-ta hy the W'l L3
¥ rm e - i jﬁz : | *-i the Goyernment of India guidtlinas 3s to ﬁuﬂ
; l,;: ,5 L. Mjr.éﬂ 3 - the appeointzent nfhtha Medlcal- Officers would be dnnm :
Y | e | 40 what would be/terms and conditions,were 1:5d down
aid to such

' in this letter. The munthl'( srount to be p

Medical Officers was, k.1155/- per nonth-&h;id The
ent wes to be mede for a period of ﬁs mohths

s;and the appointees weIe required
ro claim for any

appoints
on purely acl-*huc besi

to be informed that they woula have

preferential treatzent or right. 1t zppears 42t there

was poor response 1o this schese znd, therefore, these

urtter amended by arrother letter

gulde-lires were f
Medlcal Of flcers who were

annexue A-S ahahy the
to be ;tﬁ”um sere given a pay scale of x.700=-100/ -
cal ary of Bs.1195/=. They were
w., D.A.

in place of nanth’,(iz&d

also allowed to get allowances of HR.A., C-

and A.DJA. and even non-practice allowence as was per-

missirle to duly appointed Aﬁsistant Medlcal Officers

The rider plac:i!} was that they would
The appobntment was for a pediloed
n the name of shoyt Term

he pay sczle

of the Factory.
not get any increment,
of 6 months only arxi wa3d glve
Medical Officers, It further appears that 1t
of B5.T700-1300 was revised to B\ 2200-4000 ond sccorcingly

es uf these shart Texrm Madical Cfficors were

and {ixed ®.2200-4000 through the lelier

the pay scel
elco revised
alifigyp LI @ ."-@-rf-"- \E
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appointed on difftt&ﬂ: &atn- l t
1607 of 1993 was initially appom

and the applicant of O.4.MNo. 1682/93 was :I.niti.all'f,a
ted on 08,2,79, Their appointment was for short H»:r."ll
w'ich was ofcowrse renewed fiom time to time but with
break of some days. The followlrg chart will disclose
the dates of different sppointsentc ard break in between:=

-

« t ?
o LR R T T e R
e e g - *7° Appolniment Appointment break, number
i i L - - ,-.-.-—.-,-—-.-.‘-,-.-.-.ff-ﬂ-.—,;&?— el el et e Ef-d—ﬂy»! - .-i
L5 {
1. 29.7.1585 19.7.85 to 28.1.86 2 days 2 ;
and 30th Jan, l
1986, ] };
| i
2- 31-1.1986 31;1_-36 tﬂ‘ 2907}56 3 J‘?&. m-‘?,EﬁJ* .‘
to 01.8,86 |
1_
3. 02.8.1986 02.8,1986 to 31.1.87 2 days 02.2.87 !
to 02.2.87 &

3 : 4, 03.2.1987 03.2.87 to 01.8.87 2 de}ra, 02. 9.87

ta 03,8,87 .
< 15

5. 04,8.1987 04.8,87 to 02.2.58 12 days, 03.2,88

) to 14.2.58 i E
6.  15.2,1988 15.2,88 to 13.8.88 3 days, 14.8.88 | |
to 16.8.88 _j}
- _ : 7. 17,8.1988  service contipuea till date. i
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Sl.Mo. MNeme of Factery From  to

I TR G R G e e g e

1. Fleld Gun Fa:ton' 01.-.‘..2-73

Kanpux
25 » 02.6,79
3. 2 04.12.79
— 4, ° 06.66,80
rziaNe . _ -1 ) 15.12.60 14.06.81
i ¥ 6. » 19.06.81 18,12.,81 2 days
7. . 21.12.81 19.06.82 2 days
8. s 22,06.82 21,12.82 1 day
9, " 23.12.82 22.06.83 1 day if
10. . 24,06,83 23,12.83 2 days i
11. 26.12.83 25,06,84 15 days
! = = - - " 12, Ordnance Factory, 11.07.84 10.01.85 3 days - al
. a e Kanpur , j ..-
13. o 14.01.85 13.07.85 3 days &
*_ 14 . 17.07.85 16.01.86 3 days  §
i5. a 20.01.86 19.07.86 2 days " |
16. s 22.07.36 21.01.87 2 days e o
\ 17. " 24.01.67 23.07.57 3 days by
3 18. a 27.07.87 26.01,88 2 days .
' 19. L 29.01,88 28,07.88 1 day _* o~
20. 4 30.07.88 till date $ o
. _“H f et l i .
: . : Dr.L.S. Tripathi in 0., No.1653/93 i$ .
| T e o o e e = = S o :
| sl Mo, From to Bresk in Service |if .
e A e L . Lo o g s s ey e s g
1, 02.11.82 30.04.83 04 deys i '
: 2. G5.5.83 03.11.83 05 cays ¢ i
L 3. 09.11.83 CB.2.54 03 days F
e 4, 11.05.584 10.11.64 02 days [ {1 E
1 8% 13.11.84 11.05.85 02 days 1y
. | 6. 14.05,6% 4.11.85 04 days A
P : Ty 19.11.35 132.05.86 02 dZays R L
g | 21.05.86 20,11.86 a3 days o |
5 lg: .;:g.'i;..gg 23.05.87 C2 duys E R |
11, 27,1187 Soo08:84 oLy .
. L i P | |
| | I;! rereemy /- ; P
.: I[ A | - ‘..ﬁt*:*‘ : .. | ™ % » 4% {
3 W | -~
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sl. Dt.of zppoint- Period of

zent

— g g g e g g g g

1k 11.12.64

2. 13.06.85

; ; w e e L
- g Wy - - g g g g - -~ ‘...’h"—m. L .ri'.'l'

Appointment
rrpg: 1o

- o g Sl el - - -_ﬂ_,.-- -

. il
L .B‘ m.ﬁta ,11;.‘
17.06,95 12.12.85 13 to :

Pl et et Sl Sl S

06,85

Lg.ﬁﬁfﬂﬁ

.06.86
3. 16,12.8 16.12.85 15.06 o oo
.06.86 16.12.8% 17 & 18.12.86
4, 17.06.86 17.0 ArEs |
. a8 87 19 to 21.06.57 |
5. 19.12.86 19.12.86 18,06 i |
22. L "12#87 22 l- 23412-&1.
6. 22.06,57 22.06,.87 21 S
‘mﬁa‘a 24-96-39 3
7. 24.12,.87 24,12.87 22 S : ‘.-
8. ﬂ-ﬂﬁ.m till date. =<5
-l"'i"-"n‘n--"'a"-"r"-"-“'-"'-"«"H“‘-""-"--i"‘c-"'at"l-"-."--n"-"‘--a"- : y
Dr. Santosh .¥uzsy 10 C.4. 1062/93
S 'l‘q-'-—'i"'-"'q'i"u*n"c-;---a--- W L g m ‘_
£ sement  No,of days Ferlod of :
Ahedis g:ﬁiud Sk of braks Ezployzent
3. 04.11.82  03.05.83 02 days 06 manths
2 06¢05-B~3 03-11!33 05 da}'i
]
3. C9.11.3 12.05.84 (02 deys
4, 15105-34 14.11..34 02 da]fs e |
5. j.?-lliﬁ‘q' lﬁcm-ﬁ 03 days - ';
6' wcﬂs-ﬂb 19-111% 'Dz {13)'5 it
Te 22.11.,85 2}.-051-36 02 days . ;
8. 24:%.86 22.11-36 02 di‘fﬁ Lo R -
gl E&tlliaﬁ 23!’3543? l""‘z JIYS L
10. 25.05.37 29.11.87 2 days "
1. 28.11,87 27.05.,88 2 days .
12. 30.05.58 till date. : ;,
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4, The contention of the applicants is that
even after completion of 3 and more years exvice,

the respondents did not care 1o regularise the services
of the spplicants and, therefore, Dr. N,X. Bhagat had
instituted a case'O.A.No., 1294 of 19688 Dr. N.K. Bhagat
and Others Vs, Wnion of Indla and Others® which was
decided by the Tribunal on 15,5.1992. ikhe airections
were given to the respondents that the services be
regulaxised after perusal cof the annual confidential
report within a perlod of 4 mohths from the date of
comaunication of the oroer. It was also obcerved that
1q&ase ihe services of thosa applicants were terminated,
the sald termination ordexr should be quashed and their
cases for regulgrisation be also considered.,. The cone
tention of the applicents is that even after the directions
given by the Tribunal, nothing was done., TIherebpon, the
applicarits represetited to the Chairman of the CGrdngince
Fgctnzﬁ;at Calcutta., In respongse thereto, letters were
received by these applicants to get thenselve medicslly
examinad for their regular appointaent, It was fw ther
menticned that they wexe selected by the U,P.3.C. for
the postsof Asslistant Medical Ofilcers. It a;};.:»ars that
aftoer this medical examination of the applif;nts wis
Jone, they were issued letter dated 04.10.1993 about
their appointazent as Assistant Medical Officers The
contention of the applicgnts is that this letter cdated
04.10.93 is mn sppointment leltler as a fresh Medical—
Gfficer and nothing has been said in it about regul ar-
{sation of their sexvices, hot only this, they wela

ordered to take chazge on gifferent places but ro

trarsfer allowance was gaven to them, Dr. S.K.S5Tivastiava
(G A, 1607/73) wbO wasb working in the Urdnafice K« IV,
K 't I 4 .%6 Ltako ¢l g of 1 =% A <
K i
o/
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shahjehanpur, Dr, Virenira srivastava(0.A. 1652/93) was
o sent to Gun Carriage Factory, Jabalpur from Crdnance

| factory, Kanpur, Dr. Laxmi Shanker Tripathi(the
‘ ‘Qﬁ applicant ct 0.4.1653/93) was appointed as Assistent
Medical Officer Gun ano Cull Factoery, Cossipuri, @slcutta
from Ordrisfice Faciory, Kshpur, Dr. Surendre Kumer{ihe

epplicant of C.A. Mo, i68C/93) was posted as Assistant

Medicasl Of7icer, Crdnarce Factory, Katni from Crdnernce

Factofy, Xanplx and Dr. cantosh Kumar{the epplicant in

l
; | 0.A.Mo, 1682/93) was directea to take charge as Assisiant
| Meddical Officer, Ordnarce Factery, Faipur in Uehredun

| 2 frem Ordnance Factory, Kanpure
]

] It is contendied on btehalf of all tte applicants ;
that no benefit of past sexvices rendered y them, was
" | - given., It is alsc clezized that the similar orders
i
| permitting short Term Medical Ufficer in Central Govern-
1
zent Health Scleme, came for consideration beicre tie
O.4-.M0, 297/87 R, 2
iritunal i/ D:.F. bk ieya Vs, Unlon of India ara CLlhers and
C.A.NO 4 7 !
/D1 :‘h.G- Misra Ve, Wnfcon cf 1l0ala ena Cthers, fcr aecls<ion
snd the Tribunal had tskern the view thatl the azpplicants
( of referzed ceses) shoulc be deemed to have continued
in service ever since the cate of their first appointzent;
l -

L

nd the cate on which they dia not actually discharge the
& e - L : 1:8
g
I_:'_,J-...,_.- 3 1
duties bet {E;FéITifiﬂial hreak at the end ol everxy
six months/ 90 d&Y&,Shﬂlﬂd Le treated ag leave, to wtich
2 5::..--:1 bLe
the applicant would be eﬂ1111edhat par with the reguarly

appeintea Medical Off{icers.

6. The applicani: have, therefore, filed thPse
applications to seek Llie clief that the crcder asted
06/10/12723 in so far as - cffered appeintgent to the

i SIS I - o ! & I ! - | £ 'L .t.‘i“ iL l f = L I & - - 5
L= b 2 i L [ ' ! 1 t bt gt = Il B ;] 4
(5]

Ly o L

N e, Sy B

o =

| '
i
| g
| :
| :
| %
|
"
1
A S T
I T # g \
« L3l A | 1} :
J =




e DO T,
=k

} N i

! . 3
._._l

.

| % v

el B il i . e 1 f 2

3 i s e b e

[T ——
R
S i

r
-

3 ile)

s fresh and new antIaDE be quas id‘.; the order dated
14.3.88 which hzd been mmi& d to the applicants

on 03.2.94, be qughh&d;and the nsponm:nb-adiracttd
tec 1ssue regularisation order with respect to the

applicants on the post of Assistant Medical Officers

tresting them as the existing empleyee of the Ordnarice
\

Faclory end gliving crecdit tc their past continucus

cervice, The arninual increments and other zllowarzes

wele 2lso sought,

Te Tre respondents have contested the czses

virtually on one ana the came line., It is admitted that
ppplicants were appointed as short Tem Medical Of ficex

in the Ordnance Factory Hospitals,

the

It 1s also adwmitted

that the Tribun:lgdve Judgment on 15/5/92 in 0.4.1274/R83

Dr.N.K. Bhagat and Cthers Vs, hion of india and Cthers
and the letters were issued to the appllicants. It is

coutended that the clzim of the applicants to treat thenm

s

regular In service with retrospective affect from the

date of thelr appointment as short Term Medical Cfficers

is moscoricelved and wnacceptable. Accorcing to the

respoicents the services of the applicents were regul ar-
ised with retrospactive ¢
; £

-

,a{ect ani the beﬂr:fﬂ‘?,-. can zl sc
L
be yiven conly o1

Eyot pretiv=
-17!4:1‘1--1:1:1..:95. The clair of the applicamts
that past sarvices should be tzken into account, is not

malntainagble., The Justification of ad hoc appointmant

of Medlcal Cfficerscon short t-mm was given to obviste
from the lengthy procedure of appointment, In this way ,

the clzim of the applicants to treat them regular & <fcal

' it - =) g -k
Cfficers from the tize they icin.d the servica, was
il
denlad, 3
N\
';F
3- ro-’i-':Pa‘.-l_.."'
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.applicantis cems forwald and they wole given apvpcintzent,

1l

s
-
-

@
.

The applicants filed rejoinders, reiterating

i

e facts which were mentioned in their applications.

9. se have heard sri Sudhir ASrawal, counsal

for the applicants and 5ri amit Sthalekar, counsel for

the respondents, The recors is also perusad.
10. The pleadings of the parties in the caizs

sre nerceted in shoft and on socae fac%s theze is no
dispute. 1t is adnitted case of both the partles in

the cases that no doubt, the rules of recruitzent of
Meddcal Officerswere framed but ihe appointments could
not be made because of lengthy procedute whiich was
prescribed thereuider, it is also admitted that to
obviate from that lengthy procedure end to run the
héspital of the Ordnance cactories, it was thougnt

that :ome other way be found cut. Acoor dingly, the

guide lines were drewn and the appointment of Medical
Cfficer s designated as Assistant Meaical Officers on
fixed salary was engisaged, It appears that there had
becen poor response end therefore, some improvement was
made firstly by giving a grade but without any other
allowences and increments, uahten it also fgiled to attrzct
the attenidon = a11 these allcwalces and jrictements which
were sdmissible tc regularly appointed Megical Ufficess,
wore extended to such Medical Officers who were regquired
to be appointed on shart term. it is in pur r-,.-.:ar.-:a?the:eof

that several Medical Officers incluling the present

It 3s clear ficm the avelmenis of hoth the sijes that the

appoioiments »ere giver. for a ;.-_n.i ¢ of six months gnd

-
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wes given to the spplicants and %ﬂ; process of

g e

bresking sevices and then again isf-uing Lpo ent

ook
letters wntinuwed, Dr., N.K. Bbagat eei £i1 fand the ¢
tudgrent was glven by the Tribunal on 135.. 1972 thﬁ“"“

-

the applicants of the caid case be regularised, The

process which .mas started for regul arisation and came

5
threugh the orcer dated 04.10.19%3 bhad shosen the seeds

of fresh 1itigstion, The contention of the applicants

{g thet the judjment of the Tribungl was not sincerely
and honestly implemented, In place of regular ising '
the services of the applicants, they were given fresh :
appointments treating them to be the newly entranfg.‘ in
the service., we have gone through the judgment of the
Tribunal given in Dr. N,K.Bhagat's case and find that

it was never the intenticn of the Tribunal,

—

1% in this connection owr atteniion has been
drawn to varicus judiments cof which some of theg were
referred to by the applicants in their petitions,

in none of the judgments, ihe directions given indicated
such type of regularisation whick may wash o# the past
services gltogether and make them New entrants in the
cervice. In thls connection the reliance .:_;;?;"1-9 pl aced
on the deci<ion given by their Lordships of Supreme Court
in Dr. A.X, Jain at ngd Qthers Vs, tnion of India and Cihers
1987 s.C.C.(5upp, ) 497, 1In the ds—c‘-:.ionj their Lordshps
had cbserved that the Doctors stould be regul avised in
consul tation with the Union p.__b,.,c service Comnission

on the evaluation of thelr -m...k and conduct cn ihe ta.'.'-s
of their contigential reports, It was futher L served

ttst Doclors 80 regularised, sheould be appolrted as

-

—
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Assistant Divisonal Medical Offiesxswith effect froa tha‘
date, froa which they had been continuwously working as
assistant Medical Officexs it also flaz.-s from the said
4udgzent that the services should bl!:;rgulariud 23

if the:e was no hrezk in %Te F%Ftiﬂuitf of service. 1t
is not the only case ;e;:&;f:t;.e gue stion of regqul ar-
isation caze up sbout the Doctlors. 5izilar situation Fad
arisen before their Lcrdships of Supreme Cowxt in the
Civil Misc.petitien ho. 8076 of 1988 in C.A. No. 3319

of 1584 and axit Petition Civil Mo, 2620-33 of 1985 in
she csse of Dr.P.F.C. Raeanl and Others Vs. thion of India
and Others declded on 21,30.1891, The directicns given
in the s2id cace, were that the zpplicents of the case
be trated 2s Tegularised w.e.f. C1.1.1973, sh==e In that

case, there was 2 dispute between the Giractly recruited

medical officers anid ad hoc zppointees who were subsequerily
rectlarised, 70 &0 mmay «ith ine éispute of senlcrity
snd posts of proscoticn smofgst ihem, their fordships
went to the extent of creating sipelnumely posts for

regul gised Mecical Cificels. ARYwa/, in the present

A.X. Jain ard (therds czse, should be fcllowad.

12. 50 far as the pexiod indicating brezk in

carvice is concernsd, it mas also regul a: ised in those

cases by directirg that the same should be ireated as
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228 directions were -;ﬂq;f_n by +bhe
Tritun:l in C.A. ', Z5T/E? Dr. P.h. RisTa V= unicn
of irgdis ard Ctlers and in G.A. te, ‘:'2‘:{;&? or. }'+':1-Hiﬁfa

Vs, lnlcor of Irdliz arc Cithers, deciced on 11.5.1988,
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for regularising tne period of artificizl bresks
shown in the cases of these applicants, v&

13, The learred counsel for the zpplicants 21s0
velied on the decision of their Lordstips of Supreme
Cocurt in the ca;e'ﬁﬂzﬁ&.kg_ﬂj_tﬂuﬂ.bﬁﬁ_gﬂl_ﬂm ok
Gap Lecturers Association Vs, State cof Karnataka snd
CE:P:_L.L-JEEE__LJJ__;}_;E;_JQE' In this csse also irn
privetely maenaged degree colleges in Kernatzka,. teachers
were temporarily appeoirnted ana their services continved
for years with break of a dey or two evely 3 months,
Their Lordchips depricated this practice. 1In this czse
al so the teechers had sought regulard sation but it
appears that they were given frosh sppointments, Their
Lor gships hLad chbserved that the chedin of teachers could
rnot be negated on thg ground that tlie teacters hacd rot
bopoe e, £
faced selecticen, 1In the present case, all ine applicants
have been approved by the Unicn Public Service Comrission
and thls fact is admitied 1o the xespordernts as well.
Ttus, when the applicerts ere focund fit for regular-
isaticn by the Unien Public Service Commission and they
had served for about 8 years, there is no :;;.atifi:aticrn
that the services be not regularised and thiey should be
t:ected as fresh gppoirntees,

i4, In view of the discussicns mace

01
y+ ]

above, we
come to the conclusion thet tre impugned order dated
G4.10.1993 so far as 1t reletes 1o indicaste the applicants

ss fresh appoirtees, is not legal and the sails part is,

tterefcre, quashed, The re . pondents axe directed 1o
)¢ ..':-;_;,-_._a "i..."d,: _;—1‘.-'_:-.'-,,_‘ \,f 1."‘ ey }'.'1_'.1.,|."""_'_ fn LI annelk
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